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I. the Chairman ol the Committee on Private Membcn' Bills and llesolutions 
having been authorised by the Committee, pretent on their behalf this their Fifty-fOllnh 
Report. 

2. The ColDDlittee met on the 14th December, 1964 for-
(1) Clu.ification and allocation of time for di1c1111ion of. the following Bills::.... 

(1) The Indian Penal Code (Amendment) Bill, 1964 (4.'IMmJment of ttcti<m 
502) by Lt. Col. Maharajkumar Dr. Vijaya Ananda of Vizianagram. 

(2) The National Rifle Training Scheme Bill, 1964 by Lt. Col. Maharajkumar 
Dr. Vijaya Anartda of Vizianagram. 

(5) The R.epreemtation of the People (Amendment) Bill. 1964 biy. Shri M. 
Malaichami. 

·(.f) The Sikh Gurdwaras Bill, 1964 by Sardar Amar Singh Saigal, 
• (ll) Examination of. the O>nstitution (Amendment) Bill. 1964 (.4mettdmd'nt 

of articl~s 124 and 220) by Shri C. K. Bhat&adwyya under Rule 294 (1) (a) 
of. the Rules of. Procedure. 

ClallifU;ation and 4. lloco.tion of Time to Bills 
S. The Memben concerned had been invited to prceent before r.he Committee their 

views oo their Bills. Shri M. Malaichami and Sardar Amar Singh Saigal attended the 
sitting. 

4. AfteT comideriog all aspecu of the Bills, the Committee pbO'Cl all the four Bilb 
i11 category 'B' and recommended allocation of time to them as indicated below:-

(1) The Indian Penal Code (Amendment) Bill, 1964 I hour. 
(.4~t of l«tion 502). 

(2) The National Rifte Training Scheme Bill, 1964. hour. 
(!) The R.epraentation of the People (Amendment) Bill, hour. 

1964. 
(.f) The Sikh Gurdwaras Bill. 1964. 2 hours. 

f.:xmninotion of tile Constitution (A~) Bill. 1964 (A•Mltftnd?lt of At·ticles 124 
and 220) by Shri C. K. 8haltach4r1)1a. 

5. The Bill IOUght to prohibit the Judges of. the Supreme Court and the H~b Couns 
from acx:cptance of further employment after retiremffit under the Government or a 
private body in any capacity whattoeVer. 

After bearing the repn:eentatiw of the Mimstry of Home Alain and considering all 
aspecta of the matter, the c.ommittee rerommended that the Member might be permitted 
to move for leave to introduce the Bill. 

Rttommenda.tian.s 

6. The Committee recommenc:I that-
(i) the catepriaation and allocation of time to Bills a1 shown in pafa8taph 4 

above be agreed to by the Howe; a11d 
(ii) Shri C. K. Bbattacharyya be permitted to move for leave to introduce his 

Constitution (Amendment) Bill. 

NEW DEi.Hi; 
Dtrnnber t•, 1964. 

S. V. KRISHNAMOORTHY RAO, 
Clusirm.a.11, 
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Bills 4"" Raolutioin.s. 




